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When instances were brought to the 
notice of the Government by our Mis­
sions'that the terms and conditions 
offered to the Indian workers^ were 
not found to be in conformity with the 
terms and conditions offered to the 
workers of the nationalties, instruc­
tions were issued to the RPOs that in 
order to safeguard the interests of 
our nationals, all applications for those 
intending to go to Saudi Arabia for 
emplo3nnent should be carefully ex­
amined in the light of the recommen­
dations made by our Mission.

Passports for Saudi Arabia, 
Bahrain and Kuwait

2324. SHRI G. M. B A N A T W A L i.A : 
W ill the Minister of E X TE R N A L 
AFFA IR S  be pleased to state:

(a ) whether Government are aware 
o f the difficulties involved in obtain­
ing passports endorsed for Saudi 
Arabia, Bahrain and Kuwait;

(b ) whether Gov'ernment have issu­
ed any circular directives to passport 
authorities to discourage or refuse 
endorsements for the above mention­
ed countries; and

(c ) what steps, if any, have been 
taken to see that the difficulties are 
removed and necessary endorsements 
are made.

THE M INISTER OF EXTERNAL 
AFFAIR S  (SHRI A T A L  B IH AiU  
VAJPAYEE): (a) Yes, Sir. Some
complaints were received from public.

(b) and (c). Under the Emigration 
Act, 1922» the Central Government is 
responsible for protection and proper 
treatment of emigrants. Under the 
Act, the emigration of the follow ing 
categories of persons to any country is 
not perm itted: —

Sweepers, minor girls/boys and
Indian nationals who intend to go to
take up domestic employment with
foreigners.

People, who go for pilgrimage ta 
Saudi Arabia during the ‘H aj’ period, 
are issued pilgrimage passes and those 
who go for pilgrimage other than the 
‘H aj’ period are required to produce 
Statutory Declarations duly attested 
by our Embassy in Jeddah. Persons 
going for the purpose of ‘Social visits’ 
or ‘tourism’ are also required to 
furnish Statutory Declarations attest-- 
ed by our Mission.

Kuw ait and Bahrain:

There are no special restrictions.

Reconstitution of Haj Committee

2325. SHRI G. M. BANATW ALJ:-A: 
W ill the Minister of EXTERNAL* 
AFFAIRS be pleased to state:

(a ) whether re-constitution of Cen« 
tral Haj Committee is long over-due;

(b ) if  so, the reason for continuous 
postponement of the reconstitution 
of the said Haj Committee; and

(c ) whether Government propose 
to reconstitute the Committee soon; 
and, if so, by what time?

THE M INfSTER OF EXTERNAi; 
AFFAIRS (SHRI A T A L  B IH AR I 
VAJPAYEE): (a) to (c). Under the
Haj Committee Act 1959 the term oi 
office of the members of the Com* 
mittee shall not normally be less thaiT




